
in the Central Administratjve' Tribunal 
Calcutta Bench 

LI 

!QA No.330 of 1997 

Present : Hon'ble Mr. D. Purkayastha, Judicial Member 

Hashi Rani Dey & Ors. 	 .... Applicants 

Vs. 

Urfion of IndIa, through General Manager, 
Eastern Railway, Fairlie Place, Calcutta. 

General Mariaer, Eastern Railway, 
Fajrlie Place, Calcutta'. 

Divisional Railway Mnaer, 
Eastern Railway, Howrah. 

Chief.Parcel & tucgae Inspector, 
Hovrah Parcel, Eastern  Railway, Howrah. 

Respondents 

For the Applicants : Mr. S.N. Mjtra, 16ading Ld. Advocate 

Mr, P.1<. Ghosh, Ld. Advocate 

For the Respondents: Mr P.1<. Arera, U. Advocate 

Heard on : 11-8-98 	 Date of Judement : 11-8-98 

ORDER 

The applicant Smt. Hashi Rani Dey, being widow wife of the 

deceased railway servant late Baneswar Dey, Ex—Perter working..under 

Chief ParcelLuqgae Inspector, Howrah Parcel, Easyern Railway, Hørah 

filed this application claiming compassionate appointment on account of 

death of her "husband who died in 1974 after rendering 23 years of serVice 

on Railway as a Porter w.e.f. October, 1951 and also claimed family 

pension and •ther settlement dues on account of death of her husband,. 

According to the applicat, he husband's name was recorded in his SPF 

ç account for the year ending 31.3.70 as per Annexure—S to the application 

\ and he obtained Identity Card bearing N.09681 (Annexure—A to the apii—, 

cation) 6 It 'is s tated in the application that she applied for appein'ne1 
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on compassionate ground on 10-.5-75 (Annexure-G to the application) to 

the Divjsjonal Superintendent, Eastern Railway,Howrah and subsequently 

she also prayed for settlement dues such as family pension/ex-gratia 

as admissible to her on account of death of her husband who djed on 

4.2.1974. But respdents did not take any action in this case and she 

has been c ornpelled to filed this application before this Tribunal for 

getting all settlement dues and family pension/ex-gratia and for 

appointment on compassionate ground. 

The case is not rested by the respondents by filing any 

reply to the 0. Ld. Advocate Mr. Arera for the respondents, without 

filing any reply to the QA, raised ob3ectin that multifarious relief 

is not permissible under the Rule and application is belated one for 

appointment on compassionate ground. S., application is not maintain-

able. 

But Ld. Advocate Mr. Ghesh for the applicant submits that the 

applicant has now abandoned the claim of appointment on compassionate 

ground as claimed in this application. But she should be given liberty 

to file a fresh application for application for appointment on compa-

ssionate ground. 

I have considered the submissions of 14. AdvocateS for both 

the parties at length and geiie through the records. Respondents did 

not file any reply nor produced any record at the time of hearing. S. 

averménts made in the application are not controverted by the resnentsi 

in this case. So, requisite presurnptipn is that the avermerts made 

in the application are correct and based on records maintained by the 

department. Since deceased railway servant rendered 23 years' service 

as claimed in the application on regular basis, she is entitled to get 

settlement dues and pensioriery benefits as admissible to the applicant 

under the Rules. It is found from the ap1ication that applicant's 

C
husd name was rec.rded under the scheme of SRPF account for the year 

ng 31.3.70 as per Annexure-B to the application. S., she is enti-

to g et benefits of pension or ex.-gratia as the case may be under 
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the scheme of SRPF since no,pension  scheme 1964 canrietbe applied 

because applicant did not claim that her husband wanted to switch over 
OL 

from the scheme £-RPF. 
tIrYI" 

5 	In view of the aforesaid circumstances, I find that respon. 

dents were not justified for non-payment of ex-gratia payment and ether 

settlement dues as admissible under the Rule from the year 1975 and. 

respondents slept over the matter more than 20 years and ultimately 

applicant had to approach this Tribunal for setting admissible relief 

or settlement dues on account of death of her husband. As such inatjor 

and omission on the part of the respondents does not speak well in the 

matter of administrati n àf service matter in the department. However, 

I find that it is a fit case to d.•$uetdirection upon the respondent's to 

grant ex-gratia payment and other settlement dues under SRF whIch 

would be admissible to her on account of death of her husband and 

accordingly. I direct the respondents to grant all settlement dues With 

ex-gratia payment, DcRG money under the scheme of SRPF. within three 

months from the date of communication of this order with interest on 

the settlement dues at the rate of Rs.12% from the date of filinç of 

this application till payment:• made. 	Applicant is also entitled to 

get cost of litigation to the extent of Es.500/- to be paid by the res-

pondents to the applicant. With this observations application is 

disposed of. 

4' Lc 
( D. ?urkayastha ) 

Mernber(J) 


